16.45 hrs. Title: Consideration of the resolution regarding Legislation on measures to control population (Not concluded).
MR. CHAIRMAN: The House would now take up item no. 17. The time allotted for this is two hours.
SHRIMATI JAS KAUR MEENA (SWAI MADHOPUR) : I beg to move:

"In view of the unabated population explosion in the country which has thwarted all development works, perpetuated
inequalities in society and resulted in poverty, unemployment and illiteracy, and which has to be addressed to as a
national issue shorn of any political or sectarian consideration, this House calls upon the Government to-

i. expedite the passing of Constitution Seventy-ninth (Amendment) Bill, 1992 providing for disqualification for
being chosen as, and for being, a member of either House of Parliament or either House of the Legislature of a
State for violation of small family norm; and

i. bring forward a suitable legislation to bar persons having more than three living children from holding
provisions and appointments in Government services and to disentitle such persons from availing of benefits
under any welfare scheme of the Government."
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SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Hon. Chairman, Sir, hon. Member, Shrimati Jas
Kaur Meena has just now moved one Resolution on Legislation on measures to control population. Sir, we are all
aware that increase in population is becoming a grave threat not only for India but also for the Third-World
countries. Sir, if our population policy goes wrong then nothing else will have a chance to go right.

Now, we are in a State of demographic transition. If we look at the entire global population, then we will find out that
60 per cent of world's population increase is contributed by only 10 countries with 21 per cent contributed by India
and 15 per cent by China.

Sir, in almost all countries of the more developed region, fertility is significantly below the replacement level. Fertility
in the developing world, however, is much higher than in the more developed region. For example, the total fertility
rate in sub-Saharan remains high at an average of six life-time births per women. In most of the developing
countries the fertility is declining. In some countries such as China and India the decline has been rapid. However,
98 per cent of the world's growth comes from developing countries.

Sir, | would like to mention countries which are on top population-wise. In 1998, it was estimated that in China, the
population was 1256 million and in India, 982 million. But as per the projected figure, by the year 2050, India would
be a land of a total population of 1529 million and China of 1478 million. Now, we are going to surpass China in the
matter of population.

The Resolution is intended to introduce some coercive measures which are not tenable because we have already
signed the International Convention on Population and Development at Cairo in 1994. The Government of India has
already issued the National Population Policy which affirms the commitment of the Government towards voluntary
and informed choice and consent of citizen while availing of reproductive health-care services and continuation of
the target-free approach in administering the family planning services. Therefore, the content of the Resolution is
contrary to the Population Policy declared by the Central Government.

We believe in persuasion rather than coercion. The anticipated growth in population as per the National Population
Policy is stated as 14.8 miillion in 1997, 14.0 million in 2000, 11 million in 2002 and 11.75 million in 2010. That
means, as per our National Population Policy, the population of our country is going to be stabilised. For that, total
fertility rate has to be declined significantly.

If we support this Resolution, then the worst victims would be the most backward classes in our society, that is,
Scheduled Castes and Scheduled Tribes. Because the National Family Health Survey for 1998-99 shows that total
fertility rate was 3.15 for Scheduled Castes, 3.0 for Scheduled Tribes, 2.66 for Other Backward Classes and 3.47
for illiterate women as a whole. In contrast it is 1.99 among the better-off and educated beyond Class X women.
Therefore, if we deprive those backward classes of having ameliorative and welfare measures, then the worst
sufferers in India would be the Scheduled Caste and Scheduled Tribe population for whom we are pleading every
day here. Just day before yesterday we had passed the Constitution (Amendment) Bill unanimously for the welfare
and well-being of these Scheduled Caste and Scheduled Tribe people.

Further, the National Family Health Survey notes that the infant mortality rate among Scheduled Castes and
Scheduled Tribes and Other Backward Classes is 83, 84 and 76 respectively, as compared to 62 for others.
Similarly, the under-five mortality is 119 among Scheduled Castes, 126 among Scheduled Tribes, 103 among Other
Backward Classes as compared to 82 among others.

Therefore, if we punish the population of backward class due to their illiteracy and inaccessibility to their health
care, then it does not behove us because we are in a welfare State and a country like India. What China can do it,
then it does not mean that we should also follow the policy of China because China is not a democratic country.
There is no democracy and there is no freedom of speech of the people of China, the freedom which Indian people
enjoy. Therefore, | think that Shrimati Meena has attempted to throttle the voice of the common people. | think she
is doing wrong. She has mentioned about Rajasthan while she has just cited some other States also. You know that
some State Governments have already introduced their respective State policies where they are resorting to
coercive measures on controlling population. But after a long endeavour and struggle, this Parliament has passed

the 73" and 74" Constitution Amendments. Now, whether we should allow the common people to obtain the fruits



of those amendments or not has to be decided because if we extract and snatch away the rights of the common
people of India which they are enjoying now, then certainly, they would be deprived of enjoying the fruits of the 73
and 74! Constitution Amendments.

Sir, there is the Kerala model in India. Actually, the genesis of our population explosion lies in illiteracy and ill health
care because now, 35 per cent of our people are below the poverty line and 37 per cent of them are illiterate.
Without addressing this social evil, we cannot move in for drastic measures so as to curb the population explosion.
Sir, 11t May, 2000 is a day which will be remembered in Indian history because on that very day, we had crossed
the Rubicon of one billion. This is the second explosion because the first explosion, in this regime, took place in
Pokhran. The second explosion took place on 1 1st May, 2000 and it is called the population explosion. We have
achieved this explosion also! But | appeal to the hon. Members of this House that we have to realise the reality of
our society, in terms of the backwardness of our society, the illiteracy of our society and the inaccessibility of health
care of our society. Due to the structural adjustments, globalisation and liberalisation, there is no doubt that a large
section of our population has been seriously affected. And therefore, infant mortality rate has been growing up. So,
the entire gamut of our society should be taken into consideration before we pass any resolution. | would urge the
hon. Members not to support the Resolution because this Bill is inherent in coercive policies. We should pursue the
policy of persuasion and not coercion because coercion will not help us, rather persuasion will help us to achieve
our goal.

SHRI ANADI SAHU (BERHAMPUR, ORISSA): Sir, | must appreciate the steps taken by Shrimati Meena to present
this Resolution to the House. In this Resolution, she has indicated that population explosion, to some extent, can be
curbed by adopting certain coercive methods. | fully agree with her. There is a saying in English, ‘Better one suffer
than the nation grieve'. Some people who are recalcitrant, who do not see the doom that is awaiting us, must be
made to toe the line so as to ensure that the population does not grow in a rapid stride. You will kindly agree with
me, Sir, that the main objective of any Government is to see that there is overall economic development and
consequent social development in order to improve the quality of life of people. How do we improve the quality of
life of people unless we have certain amount of control over the exploding number of people? The statisticians say
that in 1951 the replacement level or fertility level was six. In 1997 it has come down to 3.3. Our goal must be to
ensure that by 2010, the replacement level should be below two. Unless the replacement level comes down to two,
it would be impossible to check the explosion of population in this country. The rate of population is growing further.
In the television we saw today that population in this country is 103 crores. Shrimati Meena has indicated that when
there is an explosion of population, illiteracy increases, poverty increases. When population increases, there will be
no shelter and there will be no food. There is a Biblical saying that God has created birds and he has created food
for them. But he does not throw food into their nests. From where will the food come to be thrown into the nests of
birds and human beings? Unless we check this rate of increase in the population and unless it is stopped in a
drastic manner, as she has indicated, in a coercive manner, it would be very difficult to do it.

| would invite your attention to the mid-term appraisal of the Ninth Plan. It has been indicated therein that every year
we add one crore and fifty lakh children to the population of this country. With one crore and fifty lakh children being
added to this country, what are the number of children being added to this country who have to go to schools? It
has been indicated that in 1997-98, forty-five lakh children were to go to the schools, whether they were enrolled or
not, that is immaterial. But they were to be enrolled. By the end of Ninth Plan, that is 2002, totally two crore and fifty
lakh children would have been enrolled in the schools. | am not going into the drop-out ratio. In my State, 95 per
cent of the girl children in the tribal areas are in the drop-out category. In other places also, the drop out ratio must
be quite high. But two crore and fifty lakh children to be enrolled in the Ninth Plan. In the Tenth Plan the projection
is 300 lakh, that is three crore children will be enrolled. Where is the infrastructure and where is the money for any
Government which wants to look after this number of children in a proper manner?

Where is the money with the Government to see that they are educated, literate, they are clothed properly and to
see that they are given proper shelter? So, poverty, illiteracy, hunger and despondency will come one after the
other. That is why, when we have to think of giving proper food, shelter, education and health not only to the
children but also to the grown up people, the total fertility rate has to be brought down.

The National Health Policy has taken into account all those things. When the National Health Policy has taken it
into account, they have thought of a little bit of coercion. | am not going into the details of the National Health Policy
itself because the main aim of the National health Policy has been to see that the basic reproductive and child-
health services are attended to. There are many other things as to how the basic reproductive and health measures
are to be taken into account. What | am interested in is to see what are the coercive methods which have been
indicated by the legislations which have been made from time to time.

First of all, let me come to the girl child. Mrs. Meena has mentioned about the girl child. There is some sort of a
feeling that the girl child is not required for the family. For getting a boy, the parents have been going on for one-
child, two-children, three-children and four-children. | have seen five to six daughters in a family waiting expectantly



for a boy to be born. Let me tell everybody that our forefathers have thought of it very carefully. They have given
due importance to the girl child. In the Yajur Veda, there is a beautiful hymn. It says:

ferggft weri Tsfiarm

She says " | am the State". From this Vagdevi Sukhta the Durga Saptha Sathi has come. It says "l am the State." In
Political Science, somebody might be reading the term: L'etat, c'est Moi ( | am the State.) Louis Xlll said: "l am the
State." No. It was stated long back by our forefathers about mothers. Aham Rashtri ( | am the State.) Sangamani
Vasunang ( | am the coordinator of all the Vasus. Chitkitsushi ( | am the judge) Prathamam Yagyanam ( Whenever
you have a holy ritual, you must call me. Otherwise it will become infructuous) That is the contention which we have
been having. Shankaracharya in his &t smawer e ¥ has said very beautifully :
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The translation of it is : "Shiva, you have been called Jagadesha because you have married Parvathi." That is the
high pedestal on which we have kept the women folk . Because of certain historical features or certain diabolical
activities of some people who had come to this country at a later stage or whatever it is, we have subjected or
subjugated our women-folk in a sort of derogatory manner. That is why, the pre-natal diagnostic work has been
going on. That has to be stopped. That is why, | said that certain coercive measures are absolutely necessary to
ensure that the girl child gets the proper place and that there is no explosion of population.

You might be aware of it that the Pre-Natal Diagnostic Techniques Act, 1994 has been enacted. It has to be
implemented in a very enforceable manner to see that by pre-medical diagnosis, a girl child is not deprived from
coming to this earth.

The second point, which is absolutely necessary, of course, is about the medical termination of pregnancy. There is
an absolute necessity. Sometimes, anti-medical termination of pregnancy has to be taken into account. It has been
indicated in a statistical survey that 12 per cent of maternity deaths are due to unsafe abortional practices. Why not
we take recourse to medical termination of pregnancy in a proper manner? It is also necessary that it has to be
ensured that proper termination of pregnancy is taken up.

There might be unwed mothers. It is not a taboo now a days to have unwed mothers. There should not be any
taboo also because things are changing; social ethos is changing; approaches are changing; and the mindset is
changing. Why get into the difficulty of going in for termination of pregnancy in a different manner. It has to be
ensured that the mother does not die under difficult situation? So, it is absolutely necessary now to think in a better
manner as to how we can be able to legalise and enforce medical termination of pregnancy without attaching any
taboo to it. Till June, 1999, 120 lakh termination has taken place. There is absolute necessity of going for new and
radical changes in our approach to the problem of population explosion. The Child Marriage Restraint Act is to be
properly enforced. She has indicated about the Constitution Seventy-Ninth (Amendment) Bill and suitable
legislations to bar persons having more than three living children from holding positions. Why three living children,
why not two? We have to bring it down, of course, through coercive methods.

She had indicated - only as a passing reference - about the Uniform Civil Code. Why should anyone, because of
religion, have two or three or four wives? Why not curb it? By curbing these things, it would be possible to ensure
that population does not go up. Once the population does not go up, illiteracy will come down; poverty will also
come down; and unemployment ratio will come down. A large number of people, that is, 25 per cent, are
unemployed in the disorganised sector. | am not talking about organised sector. We do not know as to how many
people are not having work. So, first and foremost is to see that some coercive methods are adopted. She has
brought a good Resolution. Since the Chairman is looking at me, | think, | should stop here itself by supporting the
Resolution which has been brought by Shrimati Jas Kaur Meena.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | do not find any reason to oppose the Resolution. When
we think of population control, we have to bear in mind certain bare realities. In today's newspaper, an international
agency has made an assessment that the United States of America is the richest in sex whereas India is the richest
in reproduction. We are having the largest number of people in the world and we have been professing about family
planning and population control for a long time. Stringent measures are also launched to control population. But
where do we stand now? That is the main issue to be discussed.

| am coming from a State, Kerala, which has strictly implemented family planning. In Kerala, this year, the



Government have taken a decision to close down nearly one thousand schools in a phased manner. You would be
surprised to hear that in my constituency, there is a school, which has 12 teachers to teach ten boys. This is due to
the non-availability of school children. The decision of the State Planning Board for the closure of nearly one
thousand schools is not only on this ground alone. This is one of the reasons. The starting of schools in the vicinity
or even in the lawns of Government schools might be one of the many other reasons.

But the foremost reason is non-availability of children for the first standard. Most of the schools find it very difficult.
There will be a shortage of students for the first standard. You know that our State, Kerala, has achieved cent per
cent literacy. So, the non-availability of students for the first standard is a major issue for people who are
conducting private schools. During the month of June, there is a cry for students. They will go to each and every
family and try whether there is any boy. Even up to the age of four, they will admit him because the schools will
have to be continued. That is the present experience we have in Kerala. You will hear that within a short time,
nearly 1,000 schools will be closed for want of students. The mover of the Resolution may please hear me. This is
the situation we are facing.

We do not have children to study. In each and every family, you will see one or two children. We should make it an
obligation or a constitutional provision that MLAs, MPs and Members of the Panchayats must have only two
children or one child. That is not there. Even without that, the people themselves have voluntarily implemented the
programme of family planning. This is our experience not only in Kerala but also in Tamil Nadu, Karnataka,
Maharashtra and, to some extent, in Andhra Pradesh. They have, more or less, implemented the programme of
family planning. But what is the state of affairs in the State of Bihar? Each and every family will have a minimum of
one dozen or one-and-a-half dozen children. The population is increasing day by day. | am told that the Chief
Minister of that State is having more than a dozen children.

The hon. Members will remember that when we were discussing the delimitation of constituencies up to 2025, we
discussed that fact also. We also had to support it because the number of constituencies for the Lok Sabha as well
as for the State Legislatures would be considerably reduced if it was taken on the basis of population. Not only
Kerala will be the loser, but other southern States will also be the losers. Having implemented the family planning
programme, they should not be punished. That is why we have amended the Constitution that the delimitation of
constituencies will take place only in 2025.

The Minister of Health has given a solemn promise that he will look into the population problem of northern States
and the family control measures will be strictly implemented. How will they do it? | do not know about it. So, there
must be a coordinated effort to control the population. The control of population is uneven in India. It must start from
the north. The authorities in the northern States must take it seriously to bring down the population. Mere
speeches, mere screaming or mere feeling alone is not sufficient. You must make it a reality. People should realise
that until and unless we reduce the population, we would not be anywhere in the 215! century. The people who
have done it should not be punished. The southern States should not be punished for having implemented the
family planning programme in a strict sense. So, | would request the Government of India to take stern steps. They
have implemented it in Maharashtra. The State Government of Andhra Pradesh has also done it. The States of
Karnataka, Kerala and Tamil Nadu have also implemented it. But what is the difficulty for the northern States to
implement the family programme strictly? They are not doing it. In that case, we will be facing an explosion.

We will surpass China within a short time. The Chinese people, to some extent, are controlling their population. In a
democracy, we will always boast of that we are doing something. But until and unless there is a coordinated effort
to control population, we will not reach anywhere.

We have been given a population policy by the Government of India during the previous Session. But how are they
going to implement it? We can implement it by mass education and people taking the lead. | am a politician, 1 am in
the political field for more than 50 years. One of my primary concerns is to control population. We are doing all that
is possible to teach people, to make them understand that until and unless you have a small family, your income will
not be sufficient to maintain the family.

That was the teaching which we are imparting in each and every family at the grassroots level, that is, in the
villages. We should go there and tell them and for that we should be an example that you must have one or two
children and not more than that. If people like Shri Laloo Prasad go and teach people to control the population, they
will not be impressed. They will be impressed only if you show the example. So, | would request all the leaders of
the North to see that the family is small with only two children. Then you go and teach people. They will hear you,
and they will understand you.

Poverty and unemployment are other reasons for this explosion in population. So, we must find out norms to
prevent this. People, who are idle, do not find any other means to keep them busy but think of sex, resulting in
production of children, creating a liability for the entire nation. If you are really engaged, if you are really employed,
then the time for production will be less and the number of children in a family will be considerably reduced. But if



the people are unemployed with no other job, they will think of some happiness in life, which will result in the
production of a large family. So, unemployment and poverty are one among so many reasons.

There must be a coordinating central agency to implement family planning and mere lip service will not serve the
purpose. We must be sincere in our effort. All of us should pledge that our population must be reduced. | am
speaking from my own experience that family planning can be controlled if you take it seriously with a commitment.
There must be a commitment. There is no commitment on our side. So, people with commitment should come
forward and see that this population explosion is prevented and our nation is saved.

We are doing our part, but the difficulty is that thousands of teachers will be thrown out of employment. So,
teachers are to be provided in every school. Where there is a shortage of teachers, they can be sent from other
schools. But in the long-term some arrangement will have to be made to see that thousands of teachers who are
not working should get some work and they teach students properly.

So, | would request the mover of the Resolution and also my friends in the North to see that family planning is
strictly implemented in our respective States. We will make a concerted and coordinated move to prevent the
explosion of population.

With these words | support the Resolution.
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The Lok Sabha then adjourned till Eleven of the Clock
on Monday, December 3, 2001/Agrahayana 12, 1923 (Saka).



